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REPLY AFFIDAVIT OF DIVISIONAL FOREST OFFICER

SOCIAL FORESTRY BIJNOR IN COMPLIANCE OF

ORDER DATED 07.07.2025 PASSED BY THIS

HON’BLE TRIBUNAL
The Respondent No. 3 herein states as under

MOST RESPECTFULLY SHOWETH:

I, Jai Singh Kushwaha aged about 30 years, s/o Sh. Ram

Achal Kushwaha presentlly_ posted as divisional forest

<
Qf;@% % 73 Lfficer Bijnor, Uttar Pradesh, the deponent, do hereby
% Ao X, % <}

| S | VA, & &) Il )
'\\9_ 9’?(0‘9’/3’ olemnly state and affirm as under: -
7

1. That I am abovementioned officer of the answering
Respondent and is duly competent to file the present

affidavit. That the Deponent is well conversant with

Sanjay Whmar %
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the facts and circumstances of the instant case and

are competent to swear this affidavit.

That the Deponent has read and understood the
contents of the present affidavit. The averments
made in the affidavit which are not specifically
admitted hereunder must be considered to have been

denied by the Deponent.

That the contents of the present affidavit have been
prepared and drafted by my counsel on my
instructions and the contents of the same are true to
my knowledge and nothing material has been

concealed therefrom.

That the deponent is posted as divisional forest officer

Bijnor since October 2025.

That the present Original Application has been filed
by the Applicant alleging illegal felling of
approximately one hundred and fifty (150) mango
trees purportedly standing on Khasra No. 129 of
Mauja Gokalpur Kasam and Khasra No. 179 of Mauja

: *&Umar %
San‘a?ﬂm (U.P) | o o

Notary. B
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Murshidpur Bulaki, situated within the rural area of

District Bijnor.

6. That this Hon’ble Tribunal vide its order dated
07.07.2025, was pleased to issue the following
directions: -

“5. Issue notice to the respondents for filing
their response/reply by way of affidavit before
the Tribunal at least one week before the next
da.te -of hearing through e-filing. If any
respondent directly files the reply without
routing it through his advocate, then the said
respondent will remain virtually present to
assist the Tribunal. The Applicant is directed to
serve the respondents and file affidavit of
service atleast one week before the next date of
hearing.

6. Liston 13.10.2025.”

That it is respectfully submitted that for the effective

enforcement of environmental laws and for the
protection and preservation of public utility land, in
the larger interest of society, ecology, and
sustainable development, the State and itsf concerned

"-?\.qn'g:aﬂ(umar T —
Notary. BIUNOR (I 5 oW SE _.
iUNOR (U.P) o g
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departments are under a statutory and constitutional

obligation to act diligently and in accordance with law.

That, in order to objectively examine and assess the
allegations raised by the Applicént, the District
Magistrate, Bijnor, constituted a cbmmittee vide
Letter No. 910/35-1 dated 27.08.2025, comprising
the following members:

a. Sub-Divisional Magistrate, Bijnor — Chairperson
b. District Horticulture Officer, Bijnor — Member
c. Regional Officer, Uttar Pradesh Pollution Control
Board, Bijnor - Member
d. Range Forest Officer, Bijnor — Member

A copy of Letter No. 910/35-1 dated 27.08.2025 is

annexed herewith as Annexure R-1.

That Opposite Parties Nos. 04, 05 and 06 submitted
an application seeking permission for felling of twenty
(20) mango trees situated at Khasra No. 129 of
Village Mauza Gokulpur Kasam admeasuring about 1-
53 hectare owned in the name of Naveen Rana s/o
Inc-:lravleer singh village Kachapura tehsil Bijnor

district Bijnor Pursuant thereto, the matter was duly

Sanjay ﬁumar | '
Notary, BIUNOR (U.P} |
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referred to the District Horticulture Officer, Bijnor, for

site inspection and submission of a factual report.

That upon inspection, the District Horticulture Officer-

District Bijnor vide Letter No. 1008-10/%er-8THAT

Hediehe1/2024-25 dated 19.12.2025, submitted a

report- categorically recording that the concerned

mango trees were gRYFq, IIFTgFd T Por-3cIGaT T

7 3=gf@% fanrae i.e., fully matured, diseased, and

suffering from a substantial decline fn fruit-bearing
capacity. During the course of inspection, it was
further observed that a total number of 150 Trees
were étanding on Khasra No. 129, Village Mauza

Gokulpur Kasam. A copy of the Letter No. 1008-

10/%d-&THaT  Hediehs/2024-25 dated 19.12.2025,

issued by the District Horticulture Officer, Bijnor, is

| being annexed herewith as Annexure R-2.

That no harmful or prohibited chemical spray has
been applied to the said mango trees, which fact

stands conclusively established from the report of the

Sanjay Kﬂmar TR G
d +
Notary, BIJNOR (U.P) 5 ' ATl il
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Range Forest Officer, Bijnor, vide Letter No.
Memo/22-1 dated 05.05.2025, as well as from the
joint inspection report dated 04.10.2025 submitted
by the committee constituted by the District
Magistrate, Bijnor. A copy of the aforesaid reports are

annexed herewith collectively as Annexure R-3.

That it is further respectfully submitted that strict and
appropriate legal action has been taken against the
defaulters wherever violations were found. It is
respectfully submitted that during the financial year
2024-25, an amount of ¥35.60 Lakhs has been
recovered from offenders who committed offences
under the Uttar Pradesh Tree Protection Act, 1976, as
well as for illegal transportation of forest produce
under the Uttar Pradesh Transport of Timber and

Other Forest Produce Act, 1978. A copy of the Letter

A5\ No. 5347/22-1 dated 05.05.2025 issued by Opposite

| Party No. 03 is being annexed herewith as Annexure

R-4.

That it is also brought to the notice of this Hon’ble
Tribunal that in respect of Khasra No. 129 of Mauza

Gokulpur Kasam, illegal lopping of branches of twelve
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(12) mango trees was committed by certain
offenders, in respect of which H-2 Offence Report No.
25/Bijnor/2025-26 has been duly registered, vide
Office Letter No. 103/22-20 dated 19.08.2025. A
copy of the aforesaid letter along with Offence Report
No. 25/Bijnor/2025-26 is annexed herewith

collectively as Annexure R-5

That as a matter of fact there has been no instance
of illegal felling of trees as alleged by the Applicant.
However, where such incidents have occurred in past,
immediate action has been initiated in accordance
with law which is evident from the strict actions
initiated by the District Administration as also
mentioned above. Without prejudice and at the risk
of repetition, it is reiterated that due permission for
feiling of twenty (20) mango trees was lawfully

granted by Opposite Party No. 03 after due

\ compliance of the prescribed procedure. A copy of the

felling permit is being annexed herewith as

Annexure R-6.

That in view of the foregoing facts, documents, and

statutory compliance placed on record, it is most

. Sanjay Rlmar -——%/ G
Ota | [ D3 9 ' .
ry, BIUNOR (U.P) Y wat
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respectfully submitted that the present Original
Application is wholly misconceived, factually

incorrect, and devoid of any merit.

16. That the allegations of illegal felling of trees are
baseless and stand conclusively disproved by
contemporaneous official records, inspection reports,
and permissions granted strictly in accordance with
law. The Respondent authorities have acted
diligently, transparently, and in faithful discharge of
their statutory obligations, and wherever minor
viqlatiqns were detected, prompt and effective legal
action has already been initiated against the erring

persons.

17. That the present Original Application, having been
filed on unfounded assumptions and without any

cogent evidence, deserves to be dismissed with costs

D%&E NT

> - s RS
Sanjay R‘umar Verification e a9 g
Notary, BIJNOR (U.P) : ﬁ ;

in the interest of justice.
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‘ I, the deponent above named do hereby verify and state
| that the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief,

‘ no part of it is false and nothing material has been

concealed there from.

’ On this 'S4day of geww , 2026 3 %/
DEPONENT

—~Y

»o

X
Dy....c‘é»‘,:\a..,_.Jc, L.lgf .'fls:h ; KL{}.
who has been identified by......5& &}; -
who is personally known 10 Me... ... ...
vhose signatwe (S) is/are here § appended

Sanjay K%‘ar_i:_‘_:
Notary, BUFTGJF\%LB) 2 €
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